183 Proclamation rs. Mysore (Res.)

{Shri K. C. Pant]

March, 1971, under article 356 of the
Constitution in rclation to the State of
Mysore.”

1 beg to move for approval of the Proclama-

tion issued on 27th March, 1971, under Article

1356 of the Constitution in relation to the State
,« of Mysore,

Copies of the Governot's report leadmg to
the issue of the Proclamation have been laid
on the Table of the lousc. But [ shall briefly
mention the circumsiances necessitating reco-
urse to the provisions of Article 356. It may
be recalled that when in Maich, 1971, discus-
sions were in progress in the State Legislature
on the Budget proposais for 1971.72, Shri
Veerendra Patil resigned from the office of
Chief Minister. His resignation was accepted;
but the Governor requested him to continue
in office till alternative arrangcments could
be made. As a result of this development
the Budget for the year 1971-72 could not be
passed and the Legislative Assembly was
adjourned sine die. The Governor heid consul-
tations with leaders of opposition parties in
an effort to constitute an altcrnative Govern-
ment. He, however, came to the conclusion
that this was not possible. The busincss of the
Government would have come to a standstill
on 1st April, 1971, because the Budget for the
financial year 1971-72 had not been passed.
The Governor, therefore, recommended that
the President might take over the administra-
tion of the State under the provisions of
Article 356, Tn accordance with the reccommen-
dation, the Presidential Proclamation was
issued on 27th March, 197). Since it was
still hoped that the formation of an alterna-

. tive Ministry in the Statc would be possible,
the Legislative Assembly was not dissolved.

After the issue of the Proclamation, the
Governor continued his cfforts to form on
alternative Government. When he found that
this was not possible, he recommended to the
President that the Legislative Assembly of the
State be dissolved so that fresh elections
could be held. On 14th April, 1971, the Presi-
dent dissolved the Assembly by an Order
under Article 174(2) (b) of the Constitution.

The Election Commission is_undertaking
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intensive revision of electoral rolls in a
number of States, including Mysore. This
revision is expected to be completed in
October this year. Steps will then be taken to
ho'd fresh elections to the Legislative Assem=
bly of the State on the basis of the revised
rolls.

In accordance with clause 3 of Article 356,
the Proclamation issued in relation to the
State of Mysore will cease to operate on 27th
May, 1971, unless meanwhile, it has been
approved by the Partiument As J have stated,
it will be possible to hold fresh clections in
Mysore on the basis of the revised electoral
rolls after October this year. Thercfore, I
would request the House to grant 1ts approval
of the Proclamation, so that it may continue
for a further period of six months.

MR. DEPUTY SPEAKER : Resolution
moved :

““That this House approves the proclama-
tion issued by the President on the 27th
March, 1971, under article 356 of the
Constitution in rclation to the state of
Mysore."”

Now, Shri Bade.

15 hrs.
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MR, DEPUTY SPEAKER : May I inter-
rupt the hon. Member 7 The Prime Minister
is expected to make a statement on Bangla
Desh now. The hon. Prime Minister.

5% hrs.

STATEMENT RE. SITUATION IN
BANGLA DESH

PRADHAN MANTRI, PARMANU
URJA MANTRI, GRIH MANTRI TATHA
SOOCHANA AUR PRASARAN MANTRI
(SHRIMATI INDIRA GANDHI) : Mr.
Deputy Sreaker, Sir, in the seven weeks singe
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parliament recessed, the attention of the entire
country has been focussed on the continuing
tragedy in Bangla Desh. 1lonourable Members
will recall the atmosphere of hope in which
we mol in March, We all felt that our country
was poised for rapid c¢conomic advance
and a more determined attack on the
age-old poverty of our people- Fven as we
were settling down to these new tasks, we
have been engulfed by a new and gigantic
problem, not of our making.

On the 15th and l6th May, I visited
Assam, Tripura and West Bengal, to sharc
the suffering of the refugees from Bangla
Desh, to convey 1o them the sympathy and
support of this House and the people of India
and to sce for mysell the arrangements which
are being made for their care. I am sorry it
was not possible to visit other camps this
time, Every available building, including
schools and training institution, has been
requisitioned. Thousands of tents have becen
pitched and temporary shelters are being
constructed as quickly as posSible in the 335
camps which have been cstablished so far.
In spite of our best efforts, we have not been
able to provide shelter to all those who have
come across, and many are still in the open.
The district authorities are under severe
strain. Before they can cope with those who
are already here, 60,000 morc are coming
across every day.

So massive a migration, in so short a time,
is unprecedented in recorded history. About
three and a half million pcople have come
into India from Bangla Desh during the last
cight weeks. They bclong to every religious
petsuasion—Hindu, Muslim, Buddhist and
Christian. They come from every . social class
and age group. They are not refugees in the
sense we have understood this word since
Partition. They are victims of war who have
sought refuge from the military terror across
our frontier,

Many refugees are wounded and need
urgent medical attention. L saw some of them
in the hospitals 1 visited in Tripura and West
Bengal, Medical facilities in all our border
States have been stretched to breaking point,
Equipment for 1,100 new hospital beds has
been rushed to these States, including a 400
bed mobile hospital, generously donated by
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the Government of Rajasthan. Special teams
of surgeons, physicians, nurses and public
health cxperts hive been deputed to the major
camps. Special water supply schemes are
being exccuted on the highest priority. and

preventive health measures are being under-
taken on a large scale.

In our sensitivs border States, which are
facing the brunt, the attention of the local
administration has been diverted from normal
and development work to problems of camp
administration, civil supplics and security.
But our people have put the hardships of the
refugces above their own, and have stood
firm against the attempts of Pakistani agent-
provocateurs to cause communa! strife. [ am
sure this fine spirit will be maintained.

On present estimates, the cost to the
Central Exchequer on relief alone may exceed
Rs. 180 crores for a period of six months.
All this, as Honourable Members will app-

reciate, has imposed an unexpected burden
on us.

T was hcartened by the fortitude with
which these people of Bangla Desh have borne
tribulation, and by the hope which they have
for their future. It is mischieveous to suggest
that India has had anything to do with what
happened in Bangla Desh. This is an insult
to the aspirations and Spontaneous sacrifices
of the peouple of Bangla Desh, and a calcula-
ted attempt by the rulers of Pakistan to make
India a scapegoat for their own misdeeds,
It is also a crude attempt to deceive the world
community. The world press has seen
through Pakistan’s deception. The majority
of these so-called Indian infiltrators are
women, children and the aged.

This House has considered many national
and international issues of vital importance
1o our country. But none of them has touched
us 50 deeply asthe cvents in Bangla Desh.
When faced with a situation of such gravity,
it is specially important to weigh cvery word
in acquainting this House, and our entire
people with the issues involved and the res-
ponsibilities which now devolve on us all.

These twenty-threc years and more, we
have never tried to interfere with the internal
affajrs of Pakistan, cven though they have
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[Shrimati Indira Gandhi]

not exercised similar restraint. And even now
we do not seck to interfere in any way. But
what has actually happened ? What was
claimed to be an internal problem of Pakistan,
has also become an internal problem for
India. We are, therefore, cntitled to ask
Pakistan to desist immcdiately from all acti-
ons which it is taking in the name of domestic
jurisdiction, and which vitally affect the peace
and well-being of millions of our own citi-
zens. Pakistan cannot be allowed to seeh a
solution of its political or other problems at
the expense of India and on Indian soil.

Has Pakistan the right to compel at
bayonet-point not hundreds, not hundreds of
thousands, but millions of its citiZens to flce
their home? For us it is an intolerable
situation. The fact that we are compelled to
give refuge and succour 10 these unfortunate
millions cannot be used as an excuse to push
more and more people across our border.

We are proud of our tradition of tolerance
We have always felt contrite and ashamed of
our moments of intolerance, Our nation, our
people are dedicated to peace and are not
given to talking in terms of war or threat of
war, But I should like to caution our people
that we may be called upon to bear still
heavier burdens.

The problems which confront us are not
confined to Assam, Meghalaya, Tripura and
West Bengal. They are national problems. In-
deed the basic problem isan international
one.

We have sought to awaken the conscience
of the world through our representatives
abroad and the representatives of foreign
Governments in India. We have appealed to
the United Nations, and, at long last, the
true dimensions of the problem seem to be
making themsclves felt in tome of the sensi-
tive chanceries of the world. However, I must
share with the House, our disappointment at
the unconscionably long time which the world
is taking to react to this stark tragedy.

Not only India but every country hasto
consider its intesests. 1 think 1 am expressing
the septiments of this august Housc agd of
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our peoplc when [ raise my voice against the
wanton destruction of peace, good neighbour-
liness and elementay principles of humanity
by the nsensate action of the military rulers
of Pakistan. They arc threatening the peace
and stability of the vast segment of humanity
represented by India.

We welcome Secretary General, U Thant’s,
public appcal. We are glad that a num-
ber of States have either responded or arein
the process of doing so. But time is the esse-
nce of the matter. Also the question of giving
relief to these millions of people 15 only part
of the problem. Relief cannot be perpetual,
or permancnt; and we do not wish it to be
so. Condition must be crcated to stop any
further influx of refugees and to ensure their
early return under eredible guarantces for
their future safety and well-being. I say with
all sense of responsibility that unless this
happens, there can be no lasting stability or
peact on this sub-continent. We have pleaded
with other Powers to recognise this. If the
world does not take heed, we shall be const-
rained to take all measures as may be necess-
ary to ensure our own security and the preser«
vation and development of the structure of
our social and conomic hfe.

We are convinced that there can be no
military solution to the problem of FEast
Bengal. A political solution must be brought
about by thosc who have the power to do so.
World opinion is a great force. It can influ-
ence even the most powerful. The Great
powers have a special responsibility, If they
erercise their power rightly and expeditiously
thenonly we can look forward to durable
peace on our sub-continent. But if they fail—
and I sincerely hope that they will not—then
this suppression of human rights, the uproot-
g of people, and the continued homeless-
ness of vast numbers of human beings will
threaten peace.

This situation cannot be tackled in a parti-
san spirit or in terms of party politics. The
issues involved concern every citizen. I hope
that this Parliament, our country and our
people will be ready to accept the neécess~
ary hardships so that we can discharge our
responsibjlities to our own people as well



189  Prociamation te.

as to the millions, who have fled from
areign of terror to take tcmpoiary refuge
here.

All this imposes on us heavy obligations
and the need for stern national discipline.
We shall have to make many sacrifices. Our
factories and farms must produce more. Our
railways and our entire transport and commu-
nication system must work uninterruptedly.
This is no time for any interplay of regional
or sectional interests. Everything must be
subordinated to sustain our economic, social
and political fabric and to reinforce national
solidarity. | appeal to every citizen, every
man, woman and child to be imbued with
the spirit of service and sacrifice of which,
1 know, this nation is capable.

SHRI SAMAR GUHA (Contai) : All the
opposition leaders met the Speaker in the mor-
ning when we pressed for the admission of our
adjournment motion. The Speaker told us that
he would allow some discussion on the issue
of Bangla Desh. Then we were informed that
the Prime Minister would make a statement.
I want to know whether there will be a dis-
cussion on the basis of the statcment.

MR. DEPUTY SPEAKER : You know the
rules. If youwant a discussion, and the
Speaker has agreed, you send a notice.

SHRI S. M. BANERJEE (Kanpur) : He
said today or tomorrow.

SHRIP. K. DEO (Kalahandi) : The state-
ment may be circulated.

1333 hrs.

STATUTORY RESOLUTION RE. PROC-
LAMATION IN RELATION TO THE
STATE OF MYSORE—Contd.

!ﬁmuﬂoﬁ: AT Fareqs
AT, aedt dq o Ot Sofiegma g €,
?’Wiqua‘? AT H  Aiwedga
ST v garr § WA WA @ g
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1T &) AR BN ¥ ow oy s
o1 | 9 § ag @ Iy, aWr ¥ ag -
for ctz @ & @ A ifay @z
# 99 ag SWeAwA  wg a7 I
&1 FTCr 4T §, A EN FmAr wAvfgw
agt 3 gg Si¥za ®F &7 SiwenH
fedmsia & w1eor gam) Afw dge A
ug fedmmiw 4 gu i< fedamia %1 @
W ¥ fag 91§ w7 e wrfgg ar
agf, ag A1 g Y@t § . Fedmgiw ot
Y §, ag TwTTFAT FY AT AR AT
maroe #Y S qgfa 9w W RS9
qzfa #1 @ agf fear aar, g% a7 TE
fear wur ) g AW ¥ oF faw g
& 1Y & ITEN | G § gaw ar fr
18 aT% B @Y N afewr FEA Y
@m-aa fxar T ga¥ &g 27 /e A
sqrady e § wf AT AT wH
ary € war | ¥ FAdge s v
¥ arr vt ag ey s fr fafaedy aw
gwdt § ar a1 @) Ak orfewr ¥ wr
f& & g wHe o fafaed of FA R
faw darx 7Y § faad fF et €1
oY qEew w9 A% wtaq (Wo) ¥ A, AY
fufacd fad, woF fag g gxad §av
gam awx fafeed sar aga a@a
qgfa g afew sifte w1 g ¥ &1
et g asgwfa gam @ AW ww
a%, 95 qN-TEFSHT § WU FAT AAT AT
@ | ¥ g ag § v ag war e
&Y =ifgg X ga¥ fag wg wqA
gamr iy 1 af @ aw W el
wrifar @z dge ddr Haw fedwma o
qug & Sfidzw v agt oy & 79y
dgT ve ¥ wEAT A § 3g awdelt ¥
TEE & T ¥ 72 oF w7 o e @y
ag ¥aa Ifea Y ¥ ¥few 1967
& a2 ¥ g% s oF fnRmd R
aq 2 1o AR How faw ot qgh



